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oS il epicatiey s in_fofm 16.5.2001 Heard Mr S. Sarma, learned counsel
bl nor 10 Lo ¢ ofToration ¢ h 1 Th lication is admitted
terl ol (. < ticd vide or the applicants, The application is admitted.
o b ' (.,F Call for the records. Issue notice as to why
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B d., di List for orders on 15.6.01.
. ' ) ‘ * - ﬂ In the meantime the impugned order
R dated 11.5.2001 is suspended and the applicants
. Tro e [ shall be allowed to continue as casual labourers.
f | \ CL “Q’WL% | \
X‘ Z; i Member Vice~Chairman
— ’%*AI’WW gﬁ&% v nkm ’ -
2/%. fep! o0 Jﬁﬁ@%amf e ,
oot N, 1 f5- Mﬁ l 599\@
V/c&_\&‘ " \‘K\
515. 6.01 Folr weeks time is allowed to the
5 respondents to file written statementg.
List for orders is on 13«7«2001,
; Member (A)
bb




.“!
f
136‘7001
ordlo tid 1917/ 01 /n
Q@'m’)—n‘m’ﬂifw 1/0'76
Aﬁ}:jﬁeb GBS Y’ ole
@/NUN——\
—ebld
&;9/“0) |
Y
No- uot Ham e wmend
wn oo Bileed
&l
. lm
| ©
i
A~l‘7*o.’80»01
4§Qt3 t&9 %bbbo E}ﬂiﬁr» ’kﬂlgky
o |
394 -
Im
; « \g‘ %\C’\
LT BT 78,9,
Wﬂ &w\m\u@q

V‘vy

M @4~duvx/1r3

O«As' 182 of 2001,

i

Heard Ms.,U.Dag learned oounselﬁ
It is informed that while passing
interim order dated 1645.2001 the

~ name, of the applicant Nd.1 has been

" mentioned though there%*% 10 others
applicants{Annexure A) As such the

. benefit of interim order haws/not

been provided to the others 10 D (,
‘appileanta. The order is mde ™ [
£0 t Noel Sri KeDas and !

othersor- > M“M”‘QW“IJ L1 | ™

Mr.A.geb Roy, SreC+G+5.Ce requests
for 4 weeks time to file writt:en
statement. List on 17.8,01 for
orders. Meanwhile the interim order
clated 1605401 shall continues

LW e

Member

At the request of Mr.A.Deb Roy,
SreCeGeSeCe. 4 'weeks time is gllowed
for filing Of written statement.

List on 1449.01 for orders. Mednwhile,

 the interim order dated 16.5.01 shall

continues v \ Q/ K/U& (AQVX

Membe_r

Written statement has besn filed, The

applicant may file wrkkken skakemant rejoinder
within 10 days from today,

wmb

.. .kist on 16/11/81 fPor hsaring.

[

ViceeChairman




. Notes ofj

RRp—"

.

0.A. No. 182 of 2001

the Registry -

[Date

B Order of the:Tribunal

g
RGNS

m

16.11.01

{Iearned.counsei for the app

.B;C.Pathak.
adjourned to 19.12.2001.

‘hearing.

. Mr.
‘Addl.c.G.s.c.

.adjournment

B.C.Pathak,
-prays
enable

records.

learned -

for short

to ‘him for
production of Mr.S.Sarma,

licants has.

no objection to the

prayer of Mr.
Accordingly

the case ig

List on for

1B

Memberi

19.12.2001

Nl e T g S P P
, P”‘W\@/ M Coate Sp odly ey e Wy B¢

h/gfvz,

A
TRy
hWQ/
-Ms.U=Das learned counsel prays fo?.

. adjournment on behalf of Mr.S.Sarma
" learned counsel for the applicant and

submits that he is unable to attend the

| court to-day due to his personal Aiffi-

Culty. Mr.A.Deb' Roy. Sr.CoGOSoC.‘ has

' itted that
objection, However, he submi :
. H(g o\ \3\&‘ L%\_ﬂﬂ:

> has been given for
recordse. The applicant has
not specified rgéi%ds which records are
disputed. The applicant may specifﬁpév
the relevant records. Mx.Rek Roy aise

o

production of

'List on 6.3.02 for orderss

L COWLL

Membé:.-
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[ 3.4.2002
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Of the Tribuynal

It has bee

‘M3, learned coy
-that Out of 13
‘namely, sri Ka
Kap@or ang Sri

lblngh were alraady given»Tempbrary

Status by the R

- for tlme to obfqin Necessary instruyct-

ions asg regard
'8 applicnats, A
ROy, learned Sr,
| Respondents, Con
and c1rcumetance
is adjourneq for

Heard

|
|
|
ia
.
I
5
|

jpartles. Hearing

-delivered in
{ -‘J:-‘ .'

- separate sheets.

The applicat

' terms of the o

learned

open

Stated by Sri g.sarp-
nsel for the applicant
applicants 3 Oof them
nai Das, Sri Prakash
Ningthou jam Bahadyr

Iy

espondent g and seekg

the cage of other !
80 heard Mr, AsDeb. |
_C.oGQSoCo for the

siderina the factsg 5

S Of the case, the case
four weeks, L1st

on 3, 4.2002 for hearing, | ;

ice-Chairman

the,i
Judgment

counsel for

councluded.

Court, Xkept in !
i
ion is disposed of in

No order .as to

’U ”ﬁa‘“‘gﬁ

rder.




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No, 182 of 2001.

Date Of Decisions+4

.

. S
mmmmmm .Sh;laKgngl Das & Others. .
, T T T = = = — . _Petitioner(S)

- - e e o, Mr. B K.Sharma, S.Sarma & U.K. Goswami.

e . o e
=
xm::_':=-a‘.:.a._=n’=
©= ao=s o

_ , - Petitioner(s
-Versus- . ' )

= = = . _.Union_of India & Others.

= = = = = .. LResyrondent’ -)

e e e - = Mr.A. Deb Roy,SrC G S. C.

o LATTOCRE for w}
Re spondent 7 o)

LR

e o,

*e

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER.
HONYBLE

o
B

1.

3.

4.

.Judgment delivereq by Hon’bie

: Administrative Member. (( ijﬂ[

N Aavocate for the

+
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v CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.182 of 2007,
Date of Order : This the 3rd Day of 2pril, 20N2,
THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER.

1. Shri Kanai Das, Casual Worker
Working under SDFE Mlcrowave Prject.(Task Force)
< Imphal, Manipur.

2. All India Telecom Employees Union
Line Staff and Group-"D"
Manlpur Division
Represented by its DlVlSlonal Secretary
Shri M.Kulla Singh. . « « Applicants.

By Sr. Advocate Mr.B.K.Sharma, Mr.S.Sarma &
Mr.U.K.Goswami.

- Versus -

l. The Union of India
Represented by the Secretary to the
Ministry of Communication. '
- New Delhi.

2. The Chief General Manager
Task Force, NER

Panbazar, Guwahati-1l.

3. The Area Director
Task Force, Telecom
Dimapur, Nagaland.

4, The Sub Divisional Task Force
Telecom, Dimapur, Nagaland. . « « Respondents.

By Mr.A.Deb Roy, Sr.C.G.S.C.

K.XK.SHARMA (ADMN.MEMBER) :

11 applicants invoking rule 4(5)(h) of CAT

(Procedure) Rules 1987 have filed a common application
under section 19 of the Administrative Tribunals Act,

1985. They have prayed for pursuing the issue by a

\Kv \\J>V\a¢\_7, common application. The prayer is allowed and the issue

Contd..”?
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of all the applicants are taken up together as they have
soughf for a comﬁén relief, namelj, the benefit under
1989 Scheme for regularisation of services of Casual-
Workers.
1. All the applicants were working under the
respondent Nos. 2 & 3 as Casual Workers. They had
earlier approached this Tribunal in 0.A.20f of 200N
which was disposed on 13.6.2000. By the said order in
0.A.206 of 2000 a direction was given to the applicants
to make individual representations to the respondents
giving details of their engagement and period of
U wate V)
working. The respondents wre also directed to scrutinise
v A _
the examine each individual case and to pass a reasoned
and = speaking order within the stipulated time.
Thereafter the applicants filed an M.P. No.97 of 20”1
which was disposed on 19.9.2001. The M.P. Qas considered
on the basis of the written statement filed by the
respondents, wherein it was stated that three applicants

were found eligible for granting of temporary status and

the other seven applicants wete found inellegible for

the same. The M.P. was accordingly dismissed. The

respondents have passed a reasoned order éated
11:5.2001.

2. In the present application the applicants
have éhallenged the impugned order dated 11.5.2001
(Annexure 11). Mr.S.Sarma, learned counsel for. the

applicants has been heard at length. Mr.A.Deb Roy,

learned Sr.C.G.S.C. for the respondents has also been

Contd. .3
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heard, Mr.Deb Roy referring to the written statement

filed by the respondents submitted that the three

applicants, namely, Shri Kanai Das, Prakash Xapoor &

N.Bahadur Singh were found eligible for granting of
temporary status and the other seven applicants were not
found eligible for the same. The ineligible casual

mazdoors were -disengaged from 11.5.2001. Mr.S.Sarma,

learned counsel for the applicants, however, submitted
that the other seven applicants were also eligible for

grant of temporary status. No material has been placed

before me for deciding the issue.

3. Under the facts and circumstances stated

above, I am of the view that the order dated 11.5.2001
calls for no interference. The respondents are, however,

not precluded from reconsidering the case of the

applicants if any fresh material or evidence is produced

by the applicants.

The application is disposed as’ ' indicated

above.

There shall, however, be no order as to

costs.

\e L O |

( K.K.SHARMA™-}) =~
ADMINISTRATIVE MEMBER



Applicant (s,

Respondent (s)

N TiE cha AL

. A
L

o ' SR SR D RS TG
. (e ey 472)

: r'y/’ C

8 LU UUPTIVE TR T YU AL
ujlnhll wSHCH sy U IATIZTT

ydkk/a ' TRDE S SHERT -

Advocate
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| Advocate for Reﬁponda-t(l) S Cf Ch.
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19.9.01°

B _ _ This is an application under Rule ’ ¥////
- ' 24 of the Central Adminiscrative Tribunals

(Procedure) Rules 1987 praying for
execution of the Judgement and order

dated 13.6.2000 passed in O«A. No. 206/2000.
By the aforesgaid order the Tribuhél ‘
directed the regpondents‘no congider the
case of the 10 applicants by scrutinising
recorxds and xmx to act ag per law. The
resPOndents in their written statement
stated that three parsons Shri Kanai Das,
Sri Prakash Kapur and Sri N.Bahadur Singh
were granted Temporary Status and their

case 1is underiprocese for iséug of the
order. It has been further stéﬁqd that the
other seven applicants were found ineligi-
ble for being granted Temporary Status
ERERYE} and thelir representation were disposed of
r.)h%' dccordingly. In this c&rcumstances, there
B is no 'scope entertain this application v
2/ 3 under Rule 24 of the Central Administrative
’ Tribunalis Act, 19874

¥ The application &CCOLdingly stands |

dismissed. No order as to cost s.
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539 years vesident of Imphal, . Manipurv, the Divisional

atate

Seoretary AITEU Manipur D do heveby verify and bhat

iviﬁimnn
' ' 413 szh((23
hs 12 3,4088.96,4884 0.4 R4 Kare

the statsments made in paragr trug to

aphs E2LA10 R AT Ly 4y ,¥13, (HZ‘

S CINATE SR & &2

are btrus Lo omy lsgal advice and 1T have not suppres o any malbteri-
21 facts. I am T Mo.d o osign

this verification on his behalf.
fAngd 1 eign this verification on this the 132th day Ff

v “quuﬂ“ )
Dirisien Secre
AITEEU, L|S-GrD
Monipur Bivision
lmphal.
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of working

5.

kash Kapoor

4. Takhelchancgbam Netajeet
5o waikxham Bira Singh
e Kavecraibam Bhabi Singh

)
10. Chinzakham Brajameni
S . -

m Suran joy Sinch
C G

Atcsted

\Ml |

Cede

~thcujam Bahadur SlﬂCh

SDE MS/Project
Imzhal.

- Erployment Exchance . Date of Entry &;;ercr
Registraticn No. _ _Wosiees= U
8. 9. P érnrurdiCe -
y

Us/8L/90 1/3/91 AC-G-17
US/2615/89 7/2/92 ~do-
Us/331C/g3 16/3/1991 ~do-
Us/B/243196/96 5/2/193%4 ~do-
To/1438/9C 7/1/1%%6 —-do-
3737/99 "12/1)1996 ~do-
Us/8/1103 /88 8/2/1995 -3c-
2774/3%5 5/1/1996 ~do-
. Us/B/47/30 1¢/2/1996 -do-
Us/B/607/88 16/5/1996 ~do-
Us/202C/89" 15/3/1992 T —do-

T
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ot o [ANNEXDRET 7 4
' © Mdnutes o .
XVII_uR.J.C.M.Memtin ltdr 28,11.95, ST
t.‘?".":lx::'»ﬂ:’lr\l!:!IHXX!.‘H L R Y] ETrttspra :x'rx::.**—.x.-,l-nv.
7 | S e
7 | : , .
- The following are the Minuteg of the XvIr Régibnalg_'tx
Tecting helq in Shillong o the 28.11,95, under'the,Cbairﬁ%"ﬂig
£ Shri V.P.sinha,‘chief eneral Manager-queqom,.N;E;q.gg: e
. | . . .' ""t. H Vi LRI ot ! ‘._‘
Members Present in the Meeting: ' iﬁ‘ {
R, BT N ‘
Qfieial side . -+ Btaff sidey NGRS
1. Shiri H;C.Singh,Dﬁc.M.(A) 1.5hriﬁE.Dutta¢LQadenzStaﬁﬁisiﬁéi”’ -
2. Shri G.K.Chin,p.p.p . 2.8hry H.Chakraborty,SecyuStaff Sida. . .
3. Shry, C.S.Kataria,T.D.M/SH. 3+8hrd Gopal Dag " N e \
4. Shry G.N.Chyne,A.G.M(A) - 4.Shri S.5.7 Gashnga,. ST .
5. Shri«M.Pal/A.D.T.(ESTT.) 5.8hri M.Kulla Singh, Co
N 6.5hri g1, Ghosh. . P
.. 7.Shri I.L.Roy. X
g 8.8hry
A% .

M.K.Uhattacharjen.
9.8h- S Lynrdoh,
10.5hry H.R.Lyngd@h.
11.8hrg 14, Duddhi'singh.
Others

ers | .Opserveggﬂg‘

1. Shrq B.K.Chakfnborty,sw(cl 1. Shry Surajit Chakrabdrty/sn..

2. Shri Sanjay Kumar,E.E.(C),SH2. Shri N.1,. ha,mtanagar.

3. ShrivR,P.Sharma,A.D.T(Bldg.)3. Shri S.K.Sharma,Imphal. o
' o 4. Shri Tridip-Dgs,Shillong;w‘n‘

L

Before the agenrla yjag
- the stasy Slde pointeq that (1)
the entry of the AQ

for discussion -
- Wa8 mispelt at., .

Placed into

the woji 'SORKAR !
Wlnlntrative builaiy y (14)

‘he brief wag illeg~ S
ible (ii3) Brief on olg item may pe Sent alongwith meeting notice .- boa]
and - (4v) Memo F€Jarding approva] Of nom.of members be cirqulated. : L
to allr.7,c.y, Membery , S S |

, : . : ' v , B ‘..-‘,J

' B N .‘ - . . . . .. . " ' I e :-‘. .". .i

e - RevIny or ‘oip ITEMS: | . o ;
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Ref. No,_MAN|DIN|99-2000

Lopy top=~

o R A ’“ ORE ~
2T ONETE AnmExogE -~ &

%‘%\

Emsa Telecrm hnpﬁoyees Unmnbcg,
Line ! aff & Group-D

MANIPUR DI1VISION
Im, "al—795001

............................................

To ihe D,k Microwave Project, Imphal

Subt- Grant of lemporary Ltatus to casual labours
working under SiL/uh/Projuct lmphal,

Sirx _ .
“With due zespect I beg %o state that 13% nos, of

casual lubours whose detailaed particulars are in the enclosed pxofoma

a4re worklng undexr SOL|MY|Project Imphal since long poriod axe rotyet

granted T,85,, despite of thelx repaated reguest to the dopartmant
for confering of T,5.M,

Lo I zejuest you to takoup the matter fox granting T.5.M,
to those labouxers in the earliust to svold of their appeal to the
couxt for justice, .

Cof —

four's falthiully
Moliho i S 1A,
Dlvi, Gecy ALTEUSLSAGE D)
1) The chief geroeral Managerx ‘

(Task Force) Guwahatt R SLVIT
foxr your kind lnstruction,

{%@ f he nXea Jirector, {ask Iorce, Jorhat
fox your kind instruetion,

3)Cxxcl@ secretary AIMLU-L]S & QGr, »
Halis Clxcle uhillongo

e 48 roquested to take the case with
CeGeM ( Task Force )/ Director 1ask I'orcoe,

Tour's faithfully
MeKULLA BINGH,
OVVA/<? #Ivislon Secrotary,

l’lllLU“"L‘O & br.[)
MAllTPUR,
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~//' ‘ : CENTRAL ADMINISTRATIVE TRIBUNAL

‘ GUWAHATI BENCH

Original Application No.206 of 2000.

Date of Order : This the 13th day of June,2000.

Hon'ble Sri D.C.Verma, Member (J).

1. Sri Kanai Das,Casual Worker,
Working under SDE Microwave Project,
(Task Force), Imphal,
Manipur.

2. All India Telecom Employees Union
Lire Staff and Group 'D'
Manipur Division, -
represented by its Divisional Secretary,
Shri M. Kulla Singh --..Applicants

By Advccate Mr. S. Sarma.

~versus-

L. The Union ot India,
Represented by the Secretary to the
Ministry of Communication,
New Delhi.

2. The Chairman Telecom Commission,
Sanchar Bhawan,
New Delhi.

3. _ The Chief General Manager,
N.E. Telecom Circle, ,
Shillong-793001. _

The Sub Divisional Engineer,
. (Microwave Project), . N
Imphal, Telecom Division,
Imphal, Manipur.

ETE AT A ....Respondents
L . :

e 7} 14

(YR
0D ot A
§”§?#ﬂ%%@§?jBy Advocate Mr. A.Dep Roy, Sr.c.G.s.cC.
s At .

OR D E R (ORAL).

D.C.VERMA, MEMBER(J).

The épplicant No. 1 isva casual worker, working
under SDE Microwave Project (Task Force) Imphal,
Manipur. Applicant No.2 is All India Telecom Employees
Union,rLine Statt and Group-D, Manipur Division (herein

4 . . . . .
~~ after referred . to as Unionj.

ﬂ/{)} H ‘ . | Contd. ..
ol \
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2. The application is directed against the action of
the respondents in not considering the case of the
applicants for grant of temporary status and subéequent
regularisation in ghe light of the scheme prepared
pursuant to Lhe Hon'ble Supreme Court's Judgement and
order, which is a scheme of 1989. The applicant No. 2
represents the interests of the casual workers more'
particularly reflected in the Annexure-A to the O.A. As
per the Annexure-A all the 11 (eleven) persons
mentioned therein were ingaged between Mar€£.1991 and
March 1992. All the applicants have been drawing their
wages under ACG-17 and as per their pay-slips they are
casual workers of the Telecom Department. The claim of
the applicants 1is that similarly situated embloyees
belonging to the Postal Department approached the
Hon‘ble Supreme Court for direction for regularisation
and the Hon'ble Supreme Court directed the department

~to frame a scheme to regularise and tfor grant of
A

83

susl labourers of the

A
3

&

Ja%gkrtment of Post. Similar matter was considered in
oL
L

FeﬁgeCt ot similarly situated employees of the

" department of Telecommuncation and similar order was

s

passed. Even before this Tribunal All India Telecom
Employees Union, Line Staff and Group D, Nagaléhd
Division filed 0.A. No. 200/2000 tor similar relief and

the Tribunal vide its order dated 8.6.2000 issued
certain directions. o

3. The learned counsel for the respondents has very

rightly agreed to consider the cla:m of the applicant

for a similar directiou as were given in O.A. No.

<

20072000 in respect of the applicants o ..

4. Heard learned counsel for the parties and perused

the order dated 8.6.2000 passed in O.A. No. 200/2000.

Accordingly 1is is also decided at the admission stage

with a direction that the individual applicants may make
[

e

Contd. ..
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representation to the respondents giving the detail ot

their engagement ‘ and the perlod of their working and

other relevunt deLaild required for the purpose within a

period of one month from the date of this order. The

respondents are dlrected Lo scrutinise angd examine each

individual case, with the records ot the department ang

thereafter Pass a reasoned angd speaklng order on merity

of each case within a period of six months from the date

of receipt of the Fepresentation. The order passed ol

the representation shal}l be communicated to each

individual separately.

5. The 0.A. stands disposed of as per the direction

given abov. No costs.

5d/MEMBER( )

TRUE COPY
aEataf

(m. X7
{ ‘)
neguatar ( N
s:;p;:nmmm. fribew
-1 )]

rushad NT %
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To . ' : ,

" The Sub Divisional'Engineer,
(Microwave Project), Imphal,

i

Sub Order dt. the 13th June, 2000, . o,
O.A, No. 206 of 2000,
by the Hon'ble Tribunal CAT/GH, .

Sir,

With due reference and profound'submission,'l

beg to state few following lines before your honour,

. That, in the year of o..;.Jﬁ?:?/.fT.{fiﬁél,... ,
I enter the service of Telecom as casual (labour) worker
“and was performing my duties and responsibilities with due

respect. I represented to SDE, Microwave Project,

Imphel/
DE Microwave Project,

lmphal for absorbtion and for
regularisation as T,S,M, But it was not considered by

the SDE/Di Microwave Project, Imphal,

That being aggrieved by the said action, I was

constrained to the Hon'ble Tribunal by way of aforessid

O.A, and the Hon'ble Tribunal was pleased to dispose

of the said 0.A. with direction to consider my case for
regularisation (copy of the order of CAT/GH enclosed)ﬁ

In view of the seld facts and circumstances, I
pray your honour to consider my case for T,S,M,/regulari-

~ sation at the”earl,iest°

AAAAAAAA

With kind regards, v

Sincerely yours

: : - - ) p a
- U S Y 2Ty TRy AN L T
Enclosed: oo ( oloooZ‘o oo"-oaooq/:.oo-b’v“'004~-).')§‘g S”Yé[@
R Casual labours, working under .

' SDE Microwave Project, Imphal
1) Working certificate '
(Xerox copy), :
2) School certificate/ date of
“birth certificate,
(Xerox copy)

3) CAT judgement copy (Xerox copy)
Copy to:-

1, Ihe Chief General Manager Task Force, Guwahati-
- for kind information please,
2. The CGMT, 1L Telecom Circle, Si
information please,
Ja The D,L. Microwave Project,
pleane, '

111long~ for kind

Innphnl for information
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v BHAMAT SANCHAR NTUAM LTND. /////‘9;
,{;\ . { N uuvle 0L 3ndla Botorprloe ) A
e _’\) OFFICE OF THE SUB DIVISIONAL ENCINEER
;/ . ~ . TELECOM pPROJECT: Il-‘\I’HI\L-'795001
T W e —
. v ‘\l\’-.w/
o No.SDE/Tp/IMP/E~6/ 2001 Dated at Imphal, ' 30+3+200%.
')a v . .
’ e : -
(11 "-'1‘0. -~ ) f .
' : 1. shri Takhelchangbam Biren Singh
“‘L‘,. .
R 2. Shri Laishrém Santosh singh
o » '3, shri Chlngakham BLaJamani singh
. ’ 4., shri Waikhom Bira Singh
f ‘ %. "shr'i, Kayenpaibam Bhabhi Singh
‘ '{ ‘f;ﬂ‘ }‘a65j.shri_sinam'Angouba singh
| P ‘ Qo ' .
A 7. shrl Takhelchangbam Netajit singh
; Sub : Disengagement of Casual labours.
f . ' »
4 In pursuance of CGM Task Force, North Eastemm Telecom
"',"Rf_e.giOn, Guwahati letter No.TF/NE/Staff-45/DRM/ 39 dt.. 27-2-2001
and copy endorsed vide DE Telecom Project, Imphal letter No.
i DE/TP/IMP/E-1Q, dt. at Imphal, the 22.3.01, the undersigned has
- been:directed to inform you that your engagement in the Task
‘ "vwForce, Imphal Division, Manipur has been discontinued w.e.f.
: Please acknowledge receipt of the same. K
S T \n) . " ( c.T. SINGH .) .
s |;'C¢$ ST ' N : Sub-Divisional Engineer
by et » o _ Telecom Project, Imphal.
.+ Copy to i~ .
o o 1. CCM, Task Force, NE Teleccom Reglon,
W ' ... = Guwghati for information please.
o 2, Aréa Director, Task Force, Jorhat
. for information please. .
: 3. DlVlSJODGl Engincer, TeleCOHlPrOJOCt Imphal
o for 1nformatlon please.
R . ¢
AP A ). ‘ | ( C.T. SINGH )
. . 1A h&\ : ' Sub-Divisional Enginecr,
B (}MJ-' n0('- nyfé Telecom project, Imphal
@ﬁ’ ST Aﬂ o o
AT o
RYAY
T \‘\
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IN THE CENTRAY ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH £33 GUWAEATI g

Oshe NO. 182 OF 2001

Sbri Kenai Das
-Vo~
Union of India & Others.
e
In_the matter of 5§
Written Statement submitted by the

respondents

Tee respondents beg to submit the written statement

asg folloi,m | s

1. That with regard to para 1, the respondents beg t¢

state that the Honm'ble CAT/GH order dated 13.06.2000 gorutiny
of the records of the casual labourers was done by a comnittee .
As per the committee report emclosed herewith, 3(three )»

" m———7
casual labourers were found eligible for conferment of

femporary Status o -

et

They are $

1.  Shri Kanai Das |

2. Sari Prekash Kapoor.
3. Sri N. Bahadur Singh.

7(seven ) casual labourers are found not eligible for comfer=

MJ'
ment of temporary status.



They are s
1e Shri P. Biren Singh
2. Suri L. Sentoeh Singh
3¢ Suri C. Brojomoni Singh
4. Sri W. Bira Singh
5¢ Shri Bhabi Singk
6. Shri S Angouba Singhk
7 &ori Hatajit Singh .

'rhese ineligible casual labourers are disengaged on 11 .05 «2001

as per gulidelines of DOT.

The proeess of serutiny or verification of records
of the casual labourers were dome as per guodelines of DOT,
Ref. Letier no. 269~10/8-SIN dated To11.89.

| Letter no. 269-4/93-SIN~II dated 17.12.93
Ietter mo. 269-4/93-STH-II dated 12.2.99.
Letter no. 269-13/95-SIN~IT dated 2.7.99.

2. That with regard to para 2, the respondents
beg to mkxky offer mo commentse.

Je That with regard to para 3, 4.2 and 4.2, the
these

respondentis beg to state that tkm paras are agreed.

4. That with regard to para 4.3, the respondents

beg to state that the Casual Iabourers were engaged in 1995

onwardse 7(seven) casual Iabourers who were ineligivle for.

con ferment of tenﬁora.r’y Status are not in the job now. They

have been disengaged. Therefore, payment of the Ss_a.lary in

ACG=17 does mot arise.
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5e That with regard to para 4.4, the respondents beg
to effer no comments.
6. That with regard to para &hxk 4.5, the respondents

beg to state that three casual labourers are eligible and

rest are not eligible as per DOT norms. Refe Ammexure = II.

Te That with regard to para 4.6, the respomdents deg
to state that the Question does not arise. |

8. That with regard o paras 4.7, 4.8 and 4.9, the
respondenis beg to state that they are engaged in 1995 omwards.

9. That with regard to pera 4.10 and 4 .11, the respom~
dents beg to state the question does not arisee

10. That with regard to para 4.12, the respondents dbeg
to state that the question does not arise. As if orgemisation
is having a separate sanctioned post.

11. That with regard to para 4.13, the respondents
beg to state that the Depariment processed the case as per

0T norms and Pask Force is havimg a separate sanctioned of poste

12, That with regard to para 4.14 and 4.15, the respon-

dents beg to state that the Depariment acts as per DOT guidelines:

13 That with regard to paras 4 .16 to 4 .25, the respondents

beg to state thet the reply has beem givem in para 1 of this

written statemxent.

1Be feat with regard to para 4 .26, the respomdents
beg to state thet the question does not arise.

150' That with regard to para 5.1, the respondenis beg
to state that the disengegement has beem done as per DOT
guidelines.
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16. That with regard to para 542, the respondents

beg to state that the processed the case as per DOT guidelines.

17. That with regard to para 53y the respomdents

b'eg to offer mo comments.

18, That with regard o paras 5+4 to 5.8 and 6,

the respondents beg to state that the Question does not
arisee.

19. That with regard to para 7, the respondents beg

to state that the applicants filed Court ease' O.e go. 206/2000
and case was disposed om 13.06.2000, *(phree ) Casual Iebourers
w'ere found eligible for conferment of PSM as ber Hon *ble Court
Judgerent and 7(sever ) Casual Iebourers were found ineligible
as per IOT norné. Theﬁ same applieanta filed Court case again
O.A«No. 182/2001.

o Therefore, the declaration of not filing Court oasé-

Writ Petition or suit regarding the grievances im respect of
these applicants is totally falge.

20, Thet with regard to paras 8.1 to 8.5 and 9, the

resgpondents beg to offer no comments.

It is pertinent to mention kere that the Hom ble
Tribunal passed the order om 16.5.2001 directing the respondents
to allow the applicants to contimue as easual labourers by
sugpending the impugned eréer dated 11.5.2001, but the respon-~

dents already disengaged the applieants before passing the

order dated 16.5.2001. So the interim order dated 16.5.2001 .
Passed by the Hon'ble Tribumal could not be given 4 effect.

Verification.
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> G e Sae NN Gem  ses

I, Sari 6«7% @"”‘W %[E;Q/w

[

N
L, 7
R

being authorised do hereby verify and
this
declare that the statements rade of ¥ma written statement

are true to my knowledge, information and believe and I

have not suppressed any material fact.

And I sign this verification on this 4 ta
day of September 2001 at Guwahati.

/d

Divisional Fagineer (Estt.) /VO
Bharat Carcbur Nipeam Lir 0 d
O/e € 0N Task Forge
" Guwuhati=7810603



